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51. Tribal districts 
No. 

Number or Adult Education Centres 
opened dur ina 1980-81 to 1986 -87 

N umber of beneficiaries durin. 
) 980·81 to 1986·87 ----- - --... -_._- --- _ ....... _ ...... _.._-

Centre' Sector State Sector Central Sector Sta te Sector 

1. Pbulbaoi 3000 

2. Keoojbar 3000 

3. Sundar,arb 2100 

4. Koraput 2100 

s. Mayurbbanj 3000 

RedactloD of Penalty 08 Cancellation 
of Tickets 

S4.50. SHRI A. JAY AMOHAN : Will 
tbe Minister o( RAILWAYS be pleased to 
Itate : 

(a) whether Government ba ve a propo-
lal to reduce tbe 50 per cent cut al penalty 
in tbe cost of tbe tickers in case of can-
celling the same within 24 bour, of sfart of 
Journey to 2.5 per cent or a max ~mum of 
Ill. SO wbichever is le5! in case of sleeper 
and first class etc.; aDd 

(b) whether Government would consider 
to reduce tbe penalty to a minimum value 
equival.!ot to 15 per cent of the total cost 
of the ticket in C8se the journey is canceUed 
within 24 hours of the departure of tbe train 
in case of second c1a~s ticktb ? 

THE MINISTER OF STATE OP THB 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCI~DIA): (8) and (b). 
No. Sir. Tbere arc DO sucb proposals under 
cooaideration. 

Kalal Byepa •• 08 National flip"a, No.7 

54~1. SHRt AJAY MUSHRAN: Will 
tbe Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) tbo steps being taken to ease tbe 
traffic coogestion 00 National Highway 
No.7 when it passes through Kalni (District 
JabaJpur); 

(b) whether a diversionary byepass (or 
Katni on National Highway No.7 (Purani-
Khirahni) haa been sanctioned; and 
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(c) if so. the details thereof; and 

(d) the total amount allutted in tbe 
Seventh Plan fur this purpose and the 
aJk-,c8tlon m,lde during 1986- 87 and propo,. 
ed during 1987·88 ? 

THE MINISTi:R OF STATE OF THE 
MINISTRY OF SURFACE lRANSPORT 
(SrtRI RAJF.SH PILOf) : (a) The t;t;istinl 
N.ltio:1al Highway N\.) 7 pas~es through 
Katni Town from K m. 367 to 369. Tbil 
section of the National Highway bas been 
declared as un~uitablc UI ban link. 

(b) and (c). Thtre is a proposa I to 
provide a byepluli around Katni T,,")wQ 
during the 7,h Plan. The propouh for 
1M alignment f0f the hyef)!l,)~ have not yet 
been projected by the State Government. 

(d) A provision of R" 9.00 lakhs baa 
been irtduded in tbe Seventh Plan for 
Rcquisith')o of land for the proposed 
bye pass The question of taking up the 
work or construction will arise .fter tbe 
aJi.nm~Hl is finalised aod tbe land ba. beeD 
acquired. 

Airport for Gulbar.a 

S4S3 SHRI V.S. KRISHNA tVER: 
Will the Minister of CIVIL A VIATION be 
pleased to state : 

(8) whether it is proposed to construct 
an airport at Oulbarga ror introduciol 
Vayudoot services; 

(b) if 10, tbe amount so far earmarked; 




